
1~ 

Serial 
No. of 
Order 

16 8.4.95 	 adjourned to next week ct request. 

V 

.jj 

17 	124-4_.9 As the things now sana the petii.re s 

claim for promotion to, be ctfecvc fror hs ycr 1981 

cca not acdr to be based on a souflo footing inasmuch 

ar thte is a clear denial on the parb of the respondents 

that there w only one vacancy in the y or 1931 

n6 the same was fillCd up by yromoLing Sridhar Kumar 

Sahoc who was the first among the Group 'D' officials 

and the name of the rcsent pecitionur was 4th in the 

llst.Even though the matter has been pending fr 

four years, no octter material is coming forth to 

controvert the stand taken oy tiC resoonoents that 

thee was only one vacancy in the year 1981. The 

petiti.ners claim is confined only to the position of 

1931. That being so, giving liberty to him to agitate 

for any vacancy that might have arisen after 1981,this 

application i: disposed of. It is further directed that 

if ±n any vacancy arises in future ancl the oetitioner 

i eneiticd to promotin, he dcseLes consideration. 

VL-OHA1RMAN 


